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During pendencj of the Disciplinary 

Proceeding, the Applicant approached this 

Tribunal by filing this Original ApCilication 

No.580/01 under Section 19 of the Adrninistrative 

Tribunal Act,1985 and obtained an interim order 

on 05.12.2001 not to pass any final orders, 

without leave of the Court in the Discipiiary 

Proceedings in question. 

Byfilir1g M•  A.No.644/0 2, the Respondents 

have sought permission to canplete the impugned 

Disciplinary Proceadihgs. 

At this stage, the Advocate for the 

pp1i cant prays for Wi tMr aw al of this 

Original p1ication. 

Havjflti heard the Counsel for the 

o1icant and Shri A • K.13ose, learned Senior 

Standing Counsel appearing for the Respondents, 

this Original Application No•  580/01 is dispose-

of having been withdrawan and, as a consequet10E? 
the MA ,No.644/02 filed by the Respondents 

also stand di soos ed-of. 

Send ccDieS of this order to both the 

p;rtto5 and also to the Counsels of both the 

parties. 
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